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Action Taken Report of U.P. Pollution C

% o n Control Board in the matt :
\unishankar S Tia _ e matter of O.A No. 360
Munishanhal Sharma V/s State of U.P. & Ors. as per order of Hon'ble National C‘:rt:c-zcozz

[ribunal dated 23,01.2023

d 23.01.2023 in O. A. No.

The Hon'ble National Green Tribunal has passed an order date
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160 of 2022 Munishankar Sharma V ’
. | h 1a V/ ' -
S s State of 1.P. & Ors, the operative part ©
application and reports of
wrer of the Brick Kiln

fprri 7 ! : .
siry is directed o issug nolice along with copies of (he
n preferably in the

‘weneed. The Regr

the {5\‘?)‘3: Committee and the documents aitached with the same 10 the 0

,"i“t,i“w'*‘f{&l{ him to file hiy reply/response within one month al judiwa!-ngr-ﬁ}govi

j J 0"_’ soarchable PDF/OCR supported PDF and not in the form o,r"lma;{'e Pb!'.

S Notice be served on ihe owner of the Brick Kiln through lf;(! 'L"!’.";’C'B and for this purpose notice
Brick Kiln be sent 10 the Member Secrelary, 1/PPCB hy email for

same effected on him within two weeks and sending his report 10 this

within one week thereafier.

has mentioned that ihe gravity sertling

igsued 1o the owner af the

efrng service of the
chamber of the Brick

iremeh and excavated yoil was lying néar
d of the hricks filled in the rench
Iy excavated soil.

of the illegal
! Compensation,

impasition and reatization of Environmenia
avated soil be submirted

7 Action Taken R
“iventory of the hricks and removal and wtilization of the exc
5 to this Tribunal \pithin one montlh Y email m__jwz’:‘c:‘a?‘-,ng!@gau in preferably in the
OCR supported PDF and not in the form of Image PDF.
further orgders of this Tribunal

iﬂ"
Tyibunal in this regard
4w its report, the Joit e

AR

‘mmnintee
4 not be verified due 1o bricks were filled in the
d fo ger the imveniory prepare

The {/PPCB is directe
Sor remaoval and utilization

Kiln could

the pand.
ard ta take approprigle sieps
eport regarding

preparing af
by the L/PPC

farm af ceqrchable PDF/
5 The sale of the Bricks lving in the Brick Kiln shall be subject 10
Hi ror be entitled 10 sel] the same as enviranmental compensaiion 1o
¢ of the same.

el the Profect Proponetil W
be imposed BY the UPPCB shall be liable 10 be
rationen 7. 03.2023. .

Brick Kiln has peen ordered by

directed to take

realized &Y sal
the [UPPCB. The

g Listjor further conside.
1) As already chserved, the closure of the
[iserict Magistrate, Aligark and the Superh;rendzg of Po!iff;. ,iiigarh are
ouisite § " ensuring that the Brick Kiln does  operare Ulegall): ' |
£1 !H;w‘f;’;é’ i;’ﬁ;-eorder .ie farwardea’ o the IJPP(?’B, the Qiﬂric{ 'Mag;’sfmre, Atigark and the
S ; i by email for requisite complianee.

1.2023 latest inspection was
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Brick kiln was found operational since 20.01.2022 1o 21.02.2022 violating the closure order
issued by U.P. Pollution Control Board. Considering 33 defaulter days Environmental
Compensation of Rs. 4,12,500/- has been imposed by the UPPCB vide letter dated
10.12.2022. The copy of the letter Dated 30.12.2022 is enclosed as Annexure-3.
A letter has been sent to District Magistrate, Aligarh by Regional Officer, UPPCB, Aligarh
for recovery of the Environmental Compensation of Rs. 4,12,500/- from the brick kiln on
25.02.2023. The copy of the letter Dated 25.02.2023 is enclosed as Annexure-4.
Notice of the Hon'ble NGT along with reports of Joint Committee as per constituted by the
Hon'ble NGT order dated 23.05.2022 was received by the Proprictor of the brick kiln Mr.
Prem Shankar on 31.09.2022. The copy of the letter Dated 31.09.2022 is enclosed as
Annexure-S,
During inspection of the brick kiln it has been abserved that approx-30 thousand raw bricks
were found in trench of the brick kiln & approx-25 thousand pakki/red bricks also found
stored in the premises of the brick kiln. As per the représentative of the brick kiln approx-8
lacks raw bricks have been made, The copy of the Photographs is enclosed as Annexure-6.
A show cause notice has been issued to the brick kiln by the Mining Officer. Aligarh for
making raw bricks despite the closure order of UPPCB ag;ain’ét the brick kiln is issued and the
violation of the Mining Rules. The copy of the letter Dated 28.02.2023 is enclosed as
Annexure-7.

With reference to the Hon'ble NGT order dated 23-01-2023, the aforcsaid Action Taken

Report is being hereby filed. f

. SR Ay Py
Regiond] Officer

U.P. Pollution Control Board,
Aligarh
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